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(d) if so, the reasons therefor? 

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM): (a) to (d) As per the 
guidelines issued by the Department of Public 
Enterprises in 1993, the Central Public Sector 
Enterprises have already been authorised to 
conclude the long term wage settlements with 
their workers' unions and implement them. 

Negative List for MNCs 

775. SHRI SATISH AGARWAL: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether attention of the Government is 
drawn to the news-item appearing in the 
'Times of India' dated 27th June, 1996, under 
the caption "Negative list for MNCs may be 
extremely narrow"; and 

(b) if so, whether the list has since been 
drawn up and by when it will be laid on the 
Table of the House? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
BOLLA BULLI RAMAIAH): (a) Yes, Sir. 

(b) As per available information, no such 
list has been drawn up so for. 

National Commission for Minorities 

776. SHRI V. NARAYANASAMY: 
Will the Minister of WELFARE be 
pleased to state: 

(a) whether Government are awere that the 
National Commission for Minorities is 
functioning without sufficient number of 
members; 

(b) if so, the steps taken by Government to 
fill up these posts; 

(c) the number of reports submitted by the 
National Commission for Minorities during 
last two years and how many of them have 
been accepted by Government; and 

(d) what is total amount provided for this 
Commission? 

THE MINISTER OF WELFARE 
(SHRI BALWANT SINGH 
RAMOOWALIA): (a) and (b) With the 

 

 


